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CENTR mﬁmINISBR IVE WRIBUNAL,CIRCUIT BENCH LUCKNOW,
Rzgistration C.a. No, 279 of 1992

Beirfgi Ldl ® 04 o 8 e . -.- . ‘Applicant.

Union Of India '
and others ree . ee «e. espondomts

Hon., Mr, Juystice v.C. Srivastava,V.C.
Eon'ple Mr., K. Opayya, Member (&)

.

( By Hon. Mr, Justice U.C. 3rivastave,.C.)

The applicont joined sszrvices of tre Northern
dgilway in the year 1955 as Gangman wnd in fue course of
cime was promoted to Clerical Cadre ( Material Chackine

{ . .
Clerk) in thz yecr 1978 on the besis of his morit, seniority

g to him. he ma¥ o hesrt attack

. _ . I~
in the yeer 1983 and acain & severe hecrt cltack on 21.4° 1991

{
- s . o

chie information of whrich was civen Lo the Ra11 2y Jathorities”

KN

and was transfesred to Moradabad. against his transfer

order, the e»nhlicantc »nraferred é renrzscntacion  2ointing i
out his 2ifficulties to the department él cuthorities and
@ Copy Of which has a2 5 ennzx2@ with thig ennlicotion ’
LS Annexurce-a 7.
2. Th2 learned counsel fir the appliccn£ concend:?

e

.

that che reshondents have not disnosesd of the ropreigentation
of thz gpolicent ond in ¢crse the
asolican:z w5218 nout havz bBeen dis

nDosaihle thet
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into consideration the pleas ruised by him, It is expected

pointed out in the applica tiun that the »nos

t of Assistant
Superintendent ig lying vscant in the nearer station of

u

Hardoi like Shahjahanpur,B8reilly and Hapur =ztc.

3. It is ¢ case of transfer and the asnliicant
hes been transferred ufcer being promoted, We do not find

any dgood ground Lo interfere in the transfer order. The.
crensfer order has besn passed in &dministrative Sxegencied ]
It is for the applicant to forego the promotion and not-
Lo forego the promotion and no Opservation in this behal
be made, and we do not%jlt a case for interf arencc

. i
moreso, when the gpplicant's representation is alr=ady

v

3 &ceordingly, this application is disposed of with
the dirsctiocn that the respondents shall digposefi of the
fepresentatisn of the gpplicant within & neriod of3 weeks i

from the date of receint of the covy of this order toking

;T ’
that the respondents shall sympathstically consider ko
fepresentation &g £il»d by th: anelicant. The applicotion
is dispugay of with the ubovb observations. Parties to
beer th{(, Dwn costs,
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MeanNgerid) Vice~-Chzirman
Dated: 23, é. 1992
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